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Dated at Chennai on this the 24t day of January, 2025

M/s. E.K.KUMARESAN

Standing Counsel for State Government of Kerala - NGT(SZ) Chennai Bench




Report submitted before Hon'ble National Green Tribunal (South
Zone) in connection with Appeal No. 40/2024, filed by Sri. Noble
M Paikada.

It 1s most humbly submitted that a quarrying lease was granted to Sri.
John Thomson, Proprietor, M/s Tropical Granites, Tropical Estate, Kuthanur
(P.O) Alathur, Palakkad by the Director of Mining & Geology,
Thiruvananthapuram over an area of 1.9320 hectares of land Qomprised in
comprised in Re-Survey No. 651/8 of Kuthannur — I Village, Alathur Taluk,
Palakkad District for 12 years from the date of execution of the Quarrying
Lease Deed under the Kerala Miﬁor Mineral Concession Rules, 1967, vide
proceedings order No. 492/2008-09/9439/M3/2008, dated 15/11/2008. The.
Quarrying Lease Deed was executed on 05/01/2009 with a validity upto
04/01/2021. On the strength of the quarrying lease and other statutory
licenses, movement permits were issued to for extracting and transporting
Granite Building Stone and the same was expired on 04/01/2021.

It is most respectfully submitted that Sri. John Thomson, Propreitor,

M/s Tropical Granites, Tropical Estéte, Kuthanur (PO) Alathur, Palakkad

submitted a new application for quarrying lease before the Geologist,
Department of Mining & Geology, Palakkad in Form-B on 06/01/2021 vide
Kerala Minor Mineral Concession Rules, 2015 for extracting Granite
(Building Stone from a total extent of 2.6262 hectares, comprised in Block
No. 12, Re-survey No. 649/2, 649/3, 651/1, 651/2, 651/3, 651/4, 651/5,
651/6, 652/2, 652/20 of Kuthanur — I Village, Alathur Taluk, Palakkad
District along with the demarcated survey map issued by Tahsildar, Alathur;

- Possession Certificate issued by Village Officer, Kuthanur — I; .and
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Certificates issued by the Village Officer, Kuthanur — I regarding the non-
assignment of land as well as the demarcation of the boundaries of applied

area and other necessary documents as per rule.

It 1s submitted that on receipt of the application the Geologist, District
Office of the Department of Mining and Geology Palakkad inspected the
applied area on 17/09/2021 and found that the applied area is having the
distance clearance as stipulated by the Kerala Minor Mineral Concession
Rules, 2015. Hence, the application along with relevant documents and
inspection report were forwarded to the Director of Mining & Geology.
After scrutinizing the application and verifying inspection report, the
Director of Mining & Geology issued a Letter of Intent on 30/05/2022 vide
No.780/M3/2022 to the Sri. John Thomson, Proprietor, M/s. Tropical
Granites, Tropical Estate, Kuthanur (P.O) Alathur, Palakkad wherein 1t was
instructed to produce Mining Plan and Environmental Clearance as
stipulated by the Kerala Minor Mineral Concession Rules, 2015 with respect
to the applied area; consent from the Pollution Control Board; Explosive
license from the authorities concerned, License from the Local Self
Government Authorities concerned; NOC from National Board of Wild Life

for taking further steps in the application.

It 1s submitted that Mining Plan with progressive Mine Closure Plan
with respect to the applied area was approved by the Geologist, District
Office, Palakkad on 14/11/2022. Thereafter, Sri. John Thomson submitted an
application for the issuance of Cluster Certificate along with the affidavit

issued by the Village Officer, Kuthannur — I village. In the said affidavit of
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the Village Officer dated 28/11/2022, it was mentioned that there is no
working quarries within the distance of 500 meters of the applied area.
Accordingly, the Geologist, District Office of the Department of Mining and
Geology, Palakkad ‘issued Cluster Certificate on’ 2?/_11/2022 after
verification. In the said cluster Certificate, it was mentioned only regarding

the working quarry and the abandoned quarry was not included.

It is respectfully submitted that Sri. John Thomson has ﬁot submitted
all the documents prescribed in the Letter of Intent, especially the No
Objection Certificate from the National Board of Wild Life. On scrutiny of
the documents submitted by the applicant certain rectifications have been
suggested by the Director of Mining and Geology vide letter No.
DMG/780/2022-M3 dated.04/10/2024. The main rectifications suggested are

as follows.

i The Re-Survey No of 651/6 and 651/2 have been changed to
651/11 and 651/9 respectively, The documents submitted from the
Revenue Department are to be changed accordingly.

2. The Re-survey No 649/2 has been changed to 649/2, 649/6,
649/7, 649/8, 649/9, 649/10. Hence, the sub-divisions in Re-survey No.
649/2 has made the already submitted survey map, based on which the
Letter Qf Intent was 1ssued, irrelevant.

3. As per the possession certificate of Survey No 651/3, 651/4,
652/2, 649/2 are "Converted Lands". So a report from the village officer
concerned is required to claésify whether the land is suitable for mining.

4. As per the specific condition No. 5 of the Environmental
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Clearance granted in favour of the applicant firm, it has to produce
NOC from National Board of Wild Life.

5; As per the specific condition No. 4 of the Environmental
Clearance, the applicant has to produce a modified mining plan in

accordance with the restriction on depth of extraction.

It is most humbly submitted that the applied area 2.6262 hectares,
comprised in Block No. 12, Re. Survey No. 649/2, 649/3, 651/1, 651/2;
651/3, 651/4, 651/5, 651/6, 652/2? 652/20 of Kuthanur — I Village is
situated at a distance of 56.1 metres from the forest land, which is on the
South — West side as per the survey map issued by Tahsildar, Alathur
(Annexure -1). It is also respectfully submitted that as per the direction of the
Director of Mining and Geology, the Geologist, District Office of the
Department of Mining and Geology, Palakkad has inspected the site on
02/11/2024. During the inspection, it is found that 1.9320 hectares of land
comprised in Re-survey No. 651/8 of Kuthanur—] Village, Alathur Talﬁk 1S
remaining waterlogged, and no quarrying operation is being conducted at the

site.

Dated this the 23rd day of November, 2024

M C KISHOR
ADDITIONAL DIRECTOR

Signed by Kishor M C
Date: 24-11-2024 08:22:53
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(Annexure-1)

E ENO : 32f21 SURVEY MAP N
DISTRICT :PALAKKAD BLOCK NO 12
TALUK : ALATHUR RE SURVEY NO : 619/2,649/3,651/1,65112
; 65173,65114,651/5.651/6,652/20.65272
VILLAGE : KUTHANUR-I PROPOSED LEASE-AREA = 2.6262 Ha by &
SURVEY MAP OF PROPOSED LEASE AREA OF Mr: JOHN THOMSON, PROPRIETOR TROPICAL GRANITES,
CHE.NNANGODE, KUTHANUR PO, PALAKKAD, KERALA-678721 ;
= b
s -
72
"_:A 7 A:{- o
7
%% / _
A -///é?", /-ﬂ 2 i
Al ik
; B :
4 &7 A, /A7 e
Mg
a0 7
w0 A / ,(,7;;; >
//’\\ \ *46{'/%/{/(% WA
s
“'0?1/9’,/
. BOUNDARY |LATITUDE(N) LONGITUDE(E)
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I BP3 10°42'0.47°N| 76°332.24°E
BP4 10°420.81°N| 76°332.12°C
BPS 10°42°3.25'N| 76°3258.73°F
BP6 10°425.88'N| 76°333.85°C
BP7 10°427.21°N | 76°33384°E
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BPS 10°427.55'N| 76°33741T°E
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